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(c; The expenditure incurred on
providing hospitality to the inaugural
guests was about Rs. 15,000 in Indian

Currency and equivalent to about Rs.
3.15 lakhs in foreign currency.

[10 MARCH 1992]

to Questions 58

Withdrawal of Restricted Area Permit in
North Eastern States

1797. DR, SANJAYA SINH:
SHRI DAVID LEDGER:

Will the Minister of CIVIL
AVIATION AND TOURISM be pleased
to state:

(a) whether the Tourism Ministers of
eastern and north-castern States who met
in- Calcutta recently and urged the
“Centre” to waive the restrictions on
foreign tourists in the north-east; and

(b) if so, the details thereof and the
reaction of the Central Government in
this regard?

THE MINISTER OF CIVIL
AVIATION AND TOURISM (SHRI
MADHAVRAO SCINDIA): (a) Yes,
Sir.

(b) Opening up of restricted areas to
foreign tourists is constantly being
reviewed in consultation with the
Ministry of Home Affairs.

Case of Corruption against Chairman,
National Airport Authority of India

1798. SHRI SOM PAL.:
SHRI KAPIL VERMA:
SHRIMATI] SATYA BAHIN:
SHRIMATI VEENA VERMA:

Will the Minister of CIVIL
AVIATION AND TOURISM be pleased
to state:

(a) whether it is a fact (hat C.B.1. have
registered a case of corruption against the
Chairman of National Airport Authority
of India in connecton with purchase of
crash fire tenders’

(b) if so, what are the deiails thereof;
and

(¢) what departmental action is being
contemplated against the Chairman?



